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IN TEE CENIRAL ADMINISTPATIV§.TRIBUNAL, JﬂIPUR BENCH, JAIPUR.

C.A.Nc.64/99 Date cf crder: 04

AY

Christiangani, Ajmer.

ﬁo4.2ooo

K.Benijamin, S/c Shri S.M.Benjamin, R/c Kesar Villa, 1020/1

!
...Applicent.

Ve.
1. Unicn of India through Genéral‘M%négér, W.Rly, Churchoate,
Murbai . ‘ ‘ | '
. . s i . .
2. . Financial Advisor & Chief Accounts Officer (Pensicn),

W.Rly; Churchgete, Mumbai.

3. Sr.Divisional Perscnnel Officer

!
4, Divieional Acccunts Officer, W.Rly, Afmer.
- . ~

Mr.W.Wales ~ Ccunsel for the applicent.

Mr.U.D.Sharma - Counsel for respondents..

CORAM:

J W.Rly; Aimer.

...Reépcndents;

Hon'ble Mr.S.K.Agarwel, Jucicial Member

PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEM

BER .

In this Criginal Appljcaticn under Sec.19 of the Administ-

: J _
rative Tribunals Act., 1985, the appljcag
' fespcndent Nc.1l te treat the applicant a

tc heve cpted the pensicn scheme) w.e.f{

(C) retiree in terms .of Reilway Bcerd's

t mekes a prayer to direct
s a pension retiree (deemed
1.1.1986 instead as SRPF

letter cated 8.5.87 an¢ to

direct respcndent Ne.2 tc ccmpute the pénsién w.e.f. 1.3.94 anc to

pay the arrears acccrdinaly. |

2. . Reply was filed. In the reply,|

it has been stated cleerly

that the applicant has exercised his cpﬁion tc continue SRPF scheme

| .
anc as such the applicant cannct claim tc heve ccme cver tc the

pensicn scheme in pursusnce cf Railway Bcard's circulatr datec

8.5.1987. Alcngwith the reply, the respcndents have fileé Annx.R1

ané Annx.RZ. Annexure R-1 sajé te have‘oeen filed cn 24.9.87, makes

it very clear that the apglicant has\dépiareé hirmeelf tc centinue

in CPF Scheme in pursuance of Railway E#ard's letter dateé 8.5.87.

Annexure R-2 is the fcrwarding letter aﬁcngwjth the opticn given by

‘the emplcyee.
- : i
3. No rejoinder to contravert the

was filed by the applicent.

versicn of the respendents

4. , In view of the Specifié replyjciven by the respcndents
I ,

. oo . | .
alongwith Annx.Rl1 and 2nnx.R2, I am bf}the ccnsidgreé view that the

applicant has nc cese for interferencejby this Tribunal.

5. - I, therefcre, Gismiss this C.A

with nc orCer as to ccste.
’ Y

T e
(S.K.Rgarwal)
Member (J).



